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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDER:;-\BAD B ENCH

AT HYDERABAD
| o u .
0.A. 75?/92. Ot. of Decision : 25.7.%4.
1f K

Mr. P. George .o Rppﬁicant.

Us - ]

1. Union of India rep. by ,
General Manager, SCRly, !
Rail Nilayam,Sec'bad. ' ;

l

2. Divisional Railuay Manager, |
SCRiy, Vijayawada, '
Kfighna Dist. !

3. Sr.Divi sional Personnel Officer, . é

SCAly, Vijayawada,
Krishna Dist, ++ Responden ts,

I
\ I
Counsel for the Applirant : Mr. G. Ramachandra Rao
] _
Counsel for the Respondents:Mr. N.U.Ramana,ﬂ?dl;CGSE.
|
I

CORAM: b

—————

THE HON'BLE SHRI JUSTICE V.NEELADRI RAD :‘UICE CHAIRMAN

THE HON'BLE SHRI R. RANGARAJAN : MEMBER (RDMN.)
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{ AS PER HON'BLE JUSTICE SHRI V. NEELADRI RAO,
VICE-CHAIRMAN [

h
i
Heard shri G. Ramachandra Rao,;learned
counsel for the applicant and also;Shri N.V.
Ramana, learned standing counsel for the Res-

pondents.

2. The applicant while working asITrain Lighting

Fitter Gr. I was removed from serﬁice by order.

dated 30-3-76 after enquiry and the appeal thereon
was rejected on 10-12-76. The sam% was challenged
in writ petition No. 4734/79 on tﬂe file of

A.P. High Court and the same was %egistered as

! .
TA 10/86 on being transferred to this Tribunal.
[

"It was allowed by order dated 23-%0-86 and the

order of removal was set aside. _Fhe sLp filed

by the Respondents was dismissed. i

3. The applicant attained the ag% of superannuation
on 30-4{§2. This OA was filed préying for a

direction to promote him as Electiical'Chargeman
!
with effect from 19-11-83, the date on which

his juniors were promoted to the said post on

ad hoc basis and for consequentia% benefits.

g
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4. It may be ndted’ thit/even TA QO/BG came up

for consideration long after the %pplicant attained
ﬁ

the age of superannuation. It is submitted for
I

the applicant that he filed thisiPA af;er he came
tc know about the ad hoé promotiqﬁ tgﬁbis juniors
to the post of Electrical Chargeman with effect
froh.19-11-83. The cause of act#on has arisen

during the pendency of the Writ ﬂetitipn No.
Nagall o, oot O s R
X;gag/vgjefaaséelfeé-as TA 10/86, | Normally one
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would have prayed for amendment ?f the prayer

‘tebthé_said_promeadings when a c%aim arises

during the pendency of the proce?dings.
But it is stated for the applica?t that the
applicant was not aware of the sid promotions
by the time the TA 10/86 has come up for
consideration and hence he couldrnot prefer
the claim, As the applicant was‘not in service
omn i MBS oS Mak e, AT o Matzy,
even from 1976ﬁkhe was not aware, of the ad hoc
promotion of his juniors in 1976L |
+
4, The learned counsel for thF Respondents
contended that as the épplicant Pas not claimed
the consequential benefits in thF Writ Petition
ﬁo. 4374/79 transferred as TA 1?/86, he is not
now entitled to claim this relief. The applicant
might not have felt that @ijilﬂ take long time
for disposal of this Writ petition or there would
be promotions even before the disposal of the
writ petition. As already obSeéved-it is explained
that he could not come up with émendment petition
"as he was not aware of such proéotions before

the disposal of the TA 10/86. +

5. When the order of removalTis set aside,
his case has to be considered fér promotion
and if he was reinstated on dis£05a1 of the
TA, a direction would have beenrgiven to refer
the matter to review D.P.C. Bui as this is a
case where the applicant attaiq?d the age of
superannuation even before the bisposal of the
TA 10/86'andf?t is a mere case of claiming

ad hoc promotion from a date h;% juniors were
promoted and even as that ad hdé promotion

would be for a few months, we feel that it is
Wrticoe @dlhot GumnasTlon Lo (s pudianed | WS 0 Vs = v
met a £it case to-refgr the maﬁter to Review D.P.C.
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4,. In the result, the applica?t has to be

given notional ad-hoc promotion ?o the post
of Electrical Chargeman Gr. ﬁ,wifh effect from
19-11-83 and the pay of the appl?cant as on

L i

19-11-83{ggginiggjggggéiiéggﬁé;gggg;EE;Eiéctrical
Chargeman Gr. j%yfor the purpose .;of fixation

of pension and gratuity. The di&ference in
gratuity, ieave encashment if aﬁy and commutation
if any on the basis of re-fixatﬂon as per

this order have to be given. Tﬁe difference

in pension has to be paid from i-9-91 as this

0A was filed on 28-8-92. The OA is ordered

accordingly with no costs.\‘
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(R. RANGARAJAN) - (V.| NEELADRI RAOQ)
Member (Admn.) Vice-Chairman
}

‘ Dated the 25-7-9%
Open court dictﬁtion

NS ﬁ?ﬂﬂg '
; .
ARy st bl
Dy,Registrar{Judl)
Copy tos
l. Mnten General Manager,South C Rai
SLr . , entral R v
Nilayam, Secunderabad, 'allwa]s'aail
F

2, D¥visional Railw ;
ayY Manager, South Cent i1x
Vijayawada, Krishna District, fral Rallways,

- 3. Senior Divisional Personnel Of_fice + h entral
£ S r, South C
RaiIWays, Vl]ayawada, Krishna District

f -

4, Mxx3.0ne copy to Mr.G.Ramachandra Ra@,Advocate,CAm,Hyd
5. One copy to Mr.N.V.Ramana,Addl.CGSC,GAT,Hyderabad.
AG; One copy to Ldbrary,CAT,Hyderabad. ';

7. One spare, : |
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Admitted and Interim directions
Issyed. :

.Jdio ed.

Disposed of with directionk———m""
Dismissed

d as withdrawn

for Default,
Ordersd/ReNected
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